The Chhattisgarh Adhivakta Kalyan Nidhi (Sanshodhan) Adhiniyam, 2018

Act 9 of 2018

Keyword(s):
Adhivakta, Kalyan Nidhi

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




“fasE URE F oI ST Yok
FE WA (fo e fehe ) & o
T SEA. FHE W1.2-22-SA e
e /38 fa Q. fAaE, R

30-05-2001.”

USitae FHIH
“Fftae/g/09/2013-2015.”

FHIF 136 ] TAY, AER, T 7 it 2018 — 3 17, 6 1940

faftr ot faumrht wrd faum

Ay, feAi 7 o1l 2018

FHIE 3485 /. 63/21-31 /U1, [B. 71,/ 18. — St iewre forerm e &1 fasferRaa arferfermm o w i 03-04-2018 1
ST il ATAT T & T 2, TAGERT WSRO ) SHHR % fore wehtiira foban stwan £,

BTG & TSI & ATH & AT ARSI,
A FAR 3TgR, wfafea gt

271



272 Tefteng T, &% 7 ot 2018

BAIR Tfrfrm

(FHT% 95 2013)

ik
(2) Rmﬁgv&;waﬁaﬁ@ﬁmaﬂn

U 18w wwigem, BHE Srferrera Feor fafer erftfvem, 198 (3 P FL1982) (S 380 7% e et orferfoery
FEHRfE2) £ a1 #H, ws “mwﬁ@waﬁamﬁ”%mm,m“m 0 we
T B0 et f o,

U 19 W Wwiew, 3 qA Sttt i w103 -

TI WG, {71 7 oritet 2018

A 3485 /9. 63/21-31 /37 /B.7./18— RISERCE L EE U 348%@@(3)%&@@11&%%6&@@@
fetien 7-4-2018 1 3 s T %w&m@wmuw&a%mm%.

DI % T REEERIE
Y FUR 3R, it qfera,



B TRIg Uo9=, i 7 aiiet 2018 272 (1)

CHHATTISGARH ACT
(No.90f 2018)

THE CHHATTISGARH ADHIVAKTA KALYAN NIDHI (SANSHODHAN)
ADHINIYAM, 2018

An Act further to amend the Chhattisgarh Adhivakta Kalyan Nidhi Adhiniyam, 1982
(No. 9 0f 1982).

Be it enacted by the Chhattisgarh Legislature in the Sixty-ninth Year of the Republic of
India, as follows :-

Short title and L. 4)) This Act may be called the Chhattisgarh Adhivakta Kalyan Nidhi
commencement. (Sanshodhan) Adhiniyam, 2018.

)] It shall come into force from the date of its publication in the Official Gazette.
Amendment of 2. In Section 18 of the Chhattisgarh Adhivakta Kalyan Nidhi Adhiniyam, 1982
Section 18. (No. 9 of 1982), (hereinafter referred to as the Principal Act), for the words

“Ten Rupees and Twenty Five Rupees”, the words * Twenty-five Rupees and
Fifty Rupees ” shall be substituted.

Amendment of 3. In Section 19 of the Principal Act,-
Section 19.

@ in sub-section (1), for the words “ Ten Rupees ”, the words “Twenty-five
Rupees” shall be substituted; and

(i) in sub-section (2), for the words  Twenty-five Rupees”, the words
“Fifty Rupees” shall be substituted.
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